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RECOVERY OF RENT FROM STAFF UN-
AUTHORISEDLY OCCUPYING FLATs IN 

RAILWAY COLONY, )(HURDA ROAD 

(SoUTH-EASTERN RA.ILWAY) 

9315. SHRI S. KUNDU: Will the 
Minister of RAILWAYS be pleased to 
refer to the reply given to Unstarred 
Question No. 18 j 6 on the 30th July, 
1968 regarding multi storeyed buildings 
at Khurda Road Railway colony and 
state : 

(a) how much rent Government have 
recovered from the staff who had un-
authorised occupied the flats in the 
Khurda Road Railway Colony of the 
South Eastern Railway; 

. (b) w ~t ~r w i~  realising such penal 
lent, II d.scnmmahon had been made 
among t ~ employees and whether any 
such '"CCltiC allegation has come to the 
notice of the Railway authorities paTti-
cula rly of Ihc Divisional Superintendent 
Khurda Road and, if so, the main oin~ 
of such allegations and what steps have 
been taken to undo the wrong; 

(c) whether. any responsibility has 
been fixed agamst the officers for non-
allotment of multistoreyed building at 
the Khurda Road Colony and, if so, the 
progress of sueh proceedings; and 




